SLP(C) No. 16276 OF 2001

| TEM No. 45 Court No. 11 SECTION 111
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No.16276/2001

(From the judgenent and order dated 17/08/2001 in WPTT 300/01

of The H GH COURT OF CALCUTTA)

STATE OF WEST BENGAL & ANR Petitioner (s)

VERSUS

MADAN MOHAN GHOSH & ORS. Respondent (s)
(Wth prayer for interimrelief)
( Wth Appln(s). for deletion of the names of proforma respondent
Nos. 13 to 20 in the instant proceedi ngs)

(Wth Ofice Report)

Date : 04/02/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE N. SANTOSH HEGDE
HON BLE MR JUSTI CE DORAI SWAMY RAJU
For Petitioner (s) M. D.P. Gupta, Sr. Adv.

M. J. Kar, Adv.
M. Rana Mikherjee, Adv.
Ms. Sumita Mikherjee, Adv.

For Respondent (s)
Abhi jit Sengupta, Adv.

M N. Krishnamani, Sr. Adv.

M
M .
M. R Nedunar an, Adv.
M

Goodwi I | | ndeevar, Adv.

UPON hearing counsel the Court made the follow ng

ORDER
........ T P ) I J
. SP2
Post this mat t er for final heari ng on a
non-ni scel | aneous day after four weeks. The petitioner is
permitted to file a clarificatory affidavit within two weeks.
. SP1

(Pawan Kurmar) (Prem Prakash)
Court Master Court Master



